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INTRODUCTION

In pursuance of the procedure adopted under Rule 284 of the Rules of
Pracedure and Conduct of Business for laying the Study Tour Reponts on ihe
Tables of bath the Houses of Padiament, [, Chaimman, Committee on Public
Undertakings have been authorised by the Commitiee to lay the Study Tour
Report an their behalf, lay the Study Tour Repor of the Committee on their
discussions with the officials of Andaman & Nicobar Islands Forests &
Plantation Develapment Corporation Lid.

2. The Committee heid discussions with the officials at Port Blar an
20.1.2001. A capy of the tour programme is annexed {Annexure-i}.

3. The Committee considered and approved the Report at their sitting hekd
on 15" May, 2001.

4. The Committee wish to express their thanks to Andaman & Nicobar
Islands Forests & Plantation Development Comporation Ltd for previding
facilities during the vigit of the Committee and for supplying necessary material
and information required in connectian with the Study Tour.

5. They would also like 1o place on record their sense of appreciation for
the invaluable assistance rendered to them by the officials of the Lok Sabha

Secretariat attached to the Committes.

New Delhi PROE. VIJAY KUMAR MAIHOTRA
25 May, 2001 CHAIRMAN
8 Jyaistha, 192 3(S) COMMITTEE ON PUBLIC UNDERTAKINGS
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"STUDY TOUR NOTES" OF THE COMMITTEE ON PUBLIC
UNDERTAKINGS

DISCUSSION WITH THE OFFICIALS OF ANDAMAN & NICOBAR

ISLANDS FOREST AND PLANATION DEVELOPMENT
CORPORATION LTD AT PORT BLAIR ON 20.01.2001

At the outset, the Chairman, Committee on Public
Undertakings made opening remarks and requestesd the Chairman,
ARMNIFPDCL to Introduce himself and his colleagues to the
Committeas . The Chalrman, COPU also requested to give a briet
account of working of the Corporatian.

2. After tha Chairman, ABNIFPOC introduced the officials of
AZNIFPDCL to the Committes, the Managing Director of the
Corporation informad that Andaman & Nicobar Islands Forest and
Plantation Development Corporation Ltd. was incorporated as a
company in 1977 under the Companies Actl1955. Narrating the
activitlas of the Corporation, ha Informed the Committee that tha
AENIFPDC is 2ngaged in scientlfic harvesting, natural regeneration,
raising plantation and also is piaying the rote of protecting and
preserving the wild dife and other natural rescurces. The Managing
Director of tha Corporation drew the attention of the Commitiee to
the forestry scenarlp in sixtles and seventies when tha Natlonal
Forest Policy looked upon the forest as a resource for meeting the
natlonal nesids of infrastructure and industrial development.

immediately after independence, the country badly needed



infrastructure dovelopment. Boesidos we needed resources for
sconomic development. The prlority before the Government was to
convert the low value mixed forests into plantations of quick growing
species to generate revenues and mseet raw material requirgmants.
The Government aet up a National Commission on Agriculture which
in its report in 1972 recommended establishment of Farest
Davalopment Corporations in all the States and Union Taerritories
with a view to develop inaccesslble forest arsas and converting low
vaiue mixed forgsts into plantations of quick growing spacies by
injacting institutianal finance in the farestry sector. As a follow up
action on the acceptance o©f the recommendations of the
Commission, tha corporation in A&N lalands was also established in
1977.

3. The Managing Director of the Corporation has also informed
that the Corporation has three projet;ts viz. (I} Forestry Project in
Little and North Andaman Islands; (il) Rad Qll Palm {ROP} Project in
Little Andaman Istand; and (ill) Rubber Project in Katchal Island.

4. He informed the Committee that under the Forestry Project,
the lavel of timber ha;nrestlng by the Corporation has been reducad
by akout 50% during 1996-2000 period. This has adversely atfected
the revenue sarning of tha Corporation. Whatever timber is
harvestod by the Corporation is supplied io the lacal wood based
industries at pricea fixad by A & N Administration against annua!l

quota fixad by the Adminlatration. In February, 1995 the A’N



Administration |mposed a ban on trangport of round logs Io
mainland markeat. Consequently Corporation does not have freedom
to dispose of its timber at competitive price and the prices obtained
locally are not at all remunerative. The Corporation has requested
the A &N Administration and alao tha Adminiatrative Ministry to
permit atleast 15-20% of the total production of timber to be 3old at
mainland markeat. It was ilsc informed to the Committee that the
private industrias are allowead to import timbar into the islands from
autsde the couniry whereas tha Cosporstion, balng a commartical
cancern i3 net permitted to axport ity timber tp mainland marhet

within the country whera It can felch compatidva prices.

5. As regards the Rad Oll Falm {ROP) Praject, the Commitlas
have besm informed that as & corollary to the drive for proeducing
more adibla all [0 the country, the Savarnmeand of Indla aanctionad a
Project Report for ralsing 2400 ha of Red Qil Palm plantation in Little
Andaman Island vide Ministry of Agricutbure's lettar Mo 13-1/73-F.||
datagd 9.1.1979 and antruated tha sama {o the Andaman and Micobar
Islands Forest and Plantation Development Corporation Limited for
implemen@alior. Under this pragrameme, an area aof 1693 ha has alzo
been brought under Red Oil Palm plantation,

The Forast Corporation commenced implementation of the

plantation projoct in 1979, it was envieaged that after the first phase

of plantations involving 2400 ha, the plantation area would be



extended to 5000 ha to make the project viable. However, in 1985-86,
there was a sudden shift in the policy and the Government of India in
January, 1986 imposed a ban “onk: further extension of red oil palm
plantation in these islands In view of the adverse ecological impact
perceived due to monoculture cultivation of red oil palm. In order to
study the environment impact of red oll palm plantations a study was
commissioned through Central Agriculture Research Institute
(CARI), Port Blair in 1987. Even when the study was under way and
the research findings recommendations had not yet been finalised,
the matter was taken up by the Island Development Authority in its
meeting held at New Delhi on 5.9.1993 and a decision taken that no
further expansion of Red Oil Palm Plantations needs to be
undertaken in these islands. in the meantime the CARI has
completed its study on the impact of Red Oil Palm plantations on the
local ecology and submitted its report in February, 41996. The study
has not found any significant adverse impact on the ecology, climate
and rainfall in Little Andaman as a result of Red Oil Palm plantations.
On thé contrary, the report has commended that Red Oil Palm is a
érop which is agro-climatically suitable for Little Andaman.

Gostatlon poriod of Red Oll Palm is rolatively long, varying
from 6 to 10 years. To process the fruits produced in the Red Oil
Palm Plantations, a fruit processing mill with a capacity of 1.5 MT
Fresh Fruit Bunches (FFB) per hour was established in the year 1985.

This capacity was enhanced by 4 MT FFB/hour in May, 1992. The
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axlsting capacity of the mill is sufficiont for the fresh fruit bunches

produced |n the Plantationda,

Thea Commitse have elso been informed that Red il Pairt that
hes beesn catagorised as B ‘non-forestry aclivity” unger the Forest
{Conservalon Act, 1980 and hance sxpaimion of the seme heyand
1583 ha. |g banned now. The present size of this project [a wnviabla
and unfess kit is expanded o aboul 5000 ha. and a refinery el up.
the profect i likedy to ramain unviakble o fulure 3lao.

The Impart of edibla oll In the country has baen constderably
increasad. The main reasen far tie i raduction in tha Imporl duties
of edlnla oll which was 45% in 1§95-26 but reduced to 16.5% during
1998-39 grd then increasad o 27.5% now. This has resuled in
decrease In the prices of adlble gil |4 the matnland market, Unkess
the duty on the tmport is incressad to 100% the situation la not [ehedy
to improve and the project will remait unvlable. Against the demand-
supply gap of about 1.7 million tonnes, country imported alkaul 4.5
million tannas of edlbke il during 1B38-22 and 1999-2K10. The |lavel
of sell-suMiclency which was 90% in 1BE2-93 has gone down to about
$0% during 1895-2900, L i3 & maller of concern that g8 against the
productlon ceat of about Re_ 17.00 per kg, the Corporation is getting
about Re. 8/- per kg enly for tha Crude Palm oll it produses now.

B. Ahout the Rubber Projest, it waa Infermad to the Commitles

that Project was started as a renabdlitatlan project for Sritankan Tamill



rapartriates with tha fund prondded by the Minlstry of Rehabilitalion
in 1857, Although tha arlginel preject envisaged an aras of 2,404 ka,
of plantation, only 814 ha. of areas have besn broughl under
plantation so far and dus o restrdctons put undar the Fovest
[Conaervationp Act, Turther sxpansion is not poesible under this
prejact loo.

T. The Commiltes were informed (hat the G-u-rpnl-raﬁnn sarned 8
profll {altor tax) of Re. 32616 lakhs, Re. 292,83 iakhw, Ra. 10413
lakhs and Ra. 16.76 lakhs durlng the yeare 199596, 1996.97, 1997-04,
and 19959-2000 and Incurred a loss of Re. 56.04 lakhs during 1395-B8.
The carporation contribuled absut Re. 342945 lakhs &3 soyzlly for
timber to Forest Dapartreent, Re. 2512.5 lakhs as Corporals Tax and
Rs. 45508 lakhe a5 dividend 1o the Govermment since It inceplicon.
En view of Its conelstantly goeod performanes, the Governmant of
tndia in 1997, confarrad a "Mint Ratna" status on tha Gorporalion,

4. sbout  the production and salea  performance of the
Corporalion duning the last five years (.8, from 1985-86 to 1899-200,

the Commitdes wers infarmed as undar ;-



9. On the 3uestion of payment of royalty to the Forest

Dapartment, the Committes wera Informed that tha concept of royalty

remove the minarals on payment of royalty to the Government
thereaftar vacates tha arez, Whoereas in the [pstant ca=zp,

Company |s respodsible Tor harvesting the Himbar &nd plao for



tho resarva price. It ka skso paradoxical that while the Industrias ara
freely importing timber from neighbouring countriea into tho
iglands, the timber harvested by the Forest Corporation is not
allowed to be mold in the malnland market. This is against the
principie of functional and financial autonemy te a public sector
Company which has to survive in the face of the competition in the
present econornic situation.

11. Asked tn the state the reasons for downward trend in the
production of rubber preject, the Committoa hava begn informad that
the dewmeard tond in tha productlan of rukrbar 18 primatl ly dus 10
old age of plantations as most of the plantations have cutlived their
ecanomic life. Asg the price of rubber has baen going down in the
domestic rearket The current prices ara about 5% of tho price
pravalent in §29548, Tha Corparation an tha advice of tha Rubber
Board started replantalien with dlgh viekicrg clone in 199793 ower
an arga of 3 he, Howavar, furthar repfantat:on work was siopped as
the market trencl in rubber price was not favourabia.

12,  When asked why the Corporation is not going for large-scale
plantation of tirmber species of commercial values, tha Committes
were informed that large scale plantation of timber apecies of
commerelal valua |g not envimaged, as the working plan Appreved by
the Government of Indla provide for regernerating the harvested
forggts with ind gencus species. Also, Moroculture of commercial

Ireas i3 nat parrnilizd vnder Forest ([Comraervallan) Act, 1880,
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13. Asked whether thers has heen any restriction on plantation of
aromatic/medicinal plants, the Committes have been informed that
cultivitation of aromatic/medicinal plants is classified as non-
forestry activity' under forest (conservation) Act, 1380. Any proposal
for extensive cultivation of aromatic/medicinal plants inside the
forest areas presently held on lease by the Corporation will therefore
attract the Forest (Conservation) Act. The company, however,
proposes to raise aromatic/medicinal plants in the existing Red Qil
Palm Plantation areas as inter crop.

14. When as<ed the views of the Corporation on the Rubber
Project, the Committee have been informed that since this project
was imposed upon the Corporation, the losses incurred by this
project should be re-imbursed by the Government of indla for the
time being. Re-habllitation is a welfare activity and project should
therefore be managed by a welfare agency of the Government
meeting all the expenditure on the project, as the Corporation is
finding it very difficult to divert funds from other project to this
project.

15. In fact, as per the original direction received from the
Government of India only the management of the Rubber Project
was transferred to the Corporation with the condition that it would
continue to be the property of the Government of India. The
Corporation has already managed this project for more than 17

years. Since other two activities viz. Forestry and palm oil are under
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strain, it is very difficult to manage this project by diverting funds

from those projects.

16. When asked the reasons for decline in the actual production of
timber from 1997-98 onwards, the Committee were informed that the
Corporation was asked by the Government to .reduce in its felling
operation to 27,500 Cbm from 1997-98 onwards Accordingly the
sales performance was affected and it caused considerable declines
in the turn over.
17. Asked to state the reasons for continuous shortfall in the
production of Palm Oil (except during 1998-2000) and Rubber against
the targets and also in the sales performance of the Corporation in
respect of Palm Qil and rubber during the last § years, the Committee
were informed that the crop of oil palm was adversely affected due to
bad climatic conditions viz., drought, heavy rain and cyclone and the
Rubber trees in the Plantation of the Corporation have out lived their
economic life. As such there has been shortfall in the production of
Oil and Rubber.

The main reason for decline in sales performance of the Palm
Oil and Rubber is the considerable reduction in the prices because
of the liberalised import policy of the Govt, of India.
18. When the Committee desired to know the reasons for decline
In profit from 1897-98 onwards and for the loss incurred by the

Company during 1998-99, the Company informed as under
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(vl
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lhe axiracticn lamet of tha timiser wes brought dewn from
47500 cbhbm. during 1995-96 to 42500 chbm during 1996-97 and
thereafter to 27500 chm during 1997-94;

the timber has to be supplled to the local wood based
industries only at price fixed by the (occal Administration.
These prices have pgenarally bsen lower than the market
wrlices,

Considerable decrease in the price of Paim Qll and Rubber has
advarsaly affected the financial performance of tha
Corparetion; and

upward revision of pay and aliowances of the employees of
the Gorporallan coneeguent wren tha implemeniation of 5%
Pay Commigsion and  Justice Mohan  Commitiee
recommendation;

upward reavizion of rates of royalty of timber'

During 1920-99 #ha Corporation hid la bear an additicnal
burden of 1=, B7 lakhs payable ta the workmen of the
Corporation based on the court decigian which was the main
cause for thé losa insurred durlizg 1998-99,

When asked what is  the acope of the diversification of the

activiliea ol Company, the Cammites have baen Infarmed that thars

is limiad gcopm for diversification ol its aclivities in thesse far-flung

islapds with altendent communication and infrastructural

botihenecks, The cultivation of medicinal and aromatic plants and

12



eco-tourism have been idantlfied as the possible areas
divarsification. Alag, Mig, Tata Consultancy Services have been
appointed to review the activities of the Corporation and formulate a
Strategic Managemant Plan which will Include diversification plan
also.

20. @n tha quesllen of rlETEower In the Corperation gnd whathar
any atudy has bean carried outpraposed to be carried out ta fing out
the adequacy or atherwite of the manpower in the Corporation
keeping in view the volume of work and businaess handled by the
Company, tha Committas waro inforned hat the Corporaboh
1973 employeas (Executives 30, non-Executives 449 and workmen
1494) on its roll as on 31" December, 2000. No study has been
carried AUl o find oul tha adoquacy or alienyigs af 1The manpowet In
tha gompany. However, the Corperation has appointad Mis
Consultancy Survices to prepare Strategic Management Plan for the
Corporation which inter-alia covers manpoawaor ansessmant A190.

It has also been informed that the Company has been facing
probtem af aver ataffing, due to scaling down of forsalry activitios
and ban on further extension of Qi1 Palm and Rubber Flantatlons.
Introduction of a revised YVoluniary Retireinent Schems an tha lines
as approvad by the Government of Indla Is undar active
congideralion of the Cornpany.

21. Expreasing tha views about disinvestment in PSUs,

Company stated that disinvestmant should be restricted to select

L3
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industries only, The Eornpanles Parfenting  socia) abligation,

Stratagic impartance ahd thags dealing wilh foregt, Rhvirenment and

ecalogy snould not b browght unaer diainvastmant plan.



" DBSERVATIONS OF THE COMMITTEE

NEED _FOR__ TRANSFERRING _COMMERGIAL
ACTIVITIES TO THE FOREST CORPQRATION -

1 The Committee note that the An;:laman and Nicabar Islands Forest
and Plantation Development corporation Ltd. (A&NIFPDCL) and alsa the
Department of Forests of the Andaman and Nicobar Iskands Adminstration
are engaged in the task of harvesting tha timber fram the forests and salling
vhem in the market. The Committee are of the view that the commercial
activity of harvesting and sale of timber should be antrusted to only ane
| agency. insteac of it being done by two separate organisations as at
present. Locking to the experience gained by the Ceorporation in the
cammercial activity of sale of timber and also kaeping in view the fact that
the lease of the forest tand given to the Corporation will come to an end by
2007 AD and a large number of workferce of the Corporation now remains
without much work due to the reduction in the level of timber harvesting by
| 50%, the Gommitiee feel that the Corporaticn is battar placed to handle the
. antire commaercial operation relating to all the foresis in Andaman and
Nicobar Islands. They, tharefore, racommend 1hat the Government should
immediately en:rust the task of timber harvesting and its sale exclusively to
the Caorporation, whiie the Forest Department can kmit its role to the task of
conservation, replanting / regeneration, protection of wild life and such other
activities except the commercial aspact. The Committee feel that such a

step would solve the problem of uncertainty of the future of the Corporation,



N

. the problem of engaging the staff rardered surplus due to reduction in the
levet of harvssting, the problem of finding fungs for their VRS, the problgm
| of expactéticn of payment of menay for the regeneration work in harvested
area by the Corporation and the question of optimum utilisation of
| manpower N both the organisations. The additional requirement  of
| manpower for ihis expanded acllvity of ihe Corporation can be taken care of
| by radeploying tha excess staff of the Forest Depariment to the Corporation,

as commercial activity would be withdrawn from the Forest Cepartment.



RESTRICTION ON THE LEVEL OF TIMBER HARVESTING BY
THE CORPORATION.

2. The Committee note that the level of timber harvesting by the
Corporation has been reduced by about 50% during the period 1996 to
2006 and this has adversely affected the revenue earming of the Corporation
apart from rendering a large workforce jobless The Committee feel that the
restriction imposed on the Corporation should be abohshed and the
Corporation should be allowed to undertake their activity of harvestlng as
originally envisaged in the Lease Deed keeping in view the fact that only a
very smail portion (30 000 hectares) of the entire forest land has been -
leased out to the Corporation and the majority of the forest area meant for
scientific harvesting of timber (1,85,000 hectares) is still under the Forest'
Department of the Andaman Administration. The Committee view with great '
concern the restriction imposed on the Corporation to price theiﬂr- Hp”roducts

and also the restriction on the .Corporation to sell their products only.to a

certain local wood based industries in private sector who do not always lift

completely the timber.. The Committee' also note. that the local wood based

industries are freely importing w"orod from abro:ad and, therefore, ail the

| wood produced by the Corporation is not lifted by them. Since the timber
| has not been lifted in time by these Iocél .indﬁstries. the quality of timber

deteriorates and had to be disposed of "at throvs away prices because of the .
restriction on the Corporation that they cannot market their products in the

main land markets. The Committee are of the strong view that all these



restrictions sh:‘.:uld pe immediately lifted and the Corporation should be
allowed to have the freedom of fixing the prices of their own products and
also to trade in the main land markets, The Commmittae are very much
concerned that cue ta thesa restrictions t-he Corporaticn, which has been
declared as 'Mini Ratna' in 1897 with a track record of profils, is now
experiancing a decline trend In prefil and, in fact, Incurred losses during
1988-99. The Committee, tharefare, racommend that immadiale action
ghould be taken fo lift all these restrictions so that the Caorpaoration turns
around and is put on the path of profit making. The Ifting of these
restrictions will alsc be in tune with the current culture of liberalisation which
is a pronouncad policy of the government. The Committes wish to point out
that all pubtic undertakings should funchion on commercially prudent linee
and any administrative interfarence by way of fixing prices of products by an
external agency / depanmant and restricling sala only to identified private
buyers and a'so banning sale of produsts to mainland is not at all in tune
with the concapt of commercial freedom assured {o the public undertakings.
The Commitiee consider these measures as atlémpts 1o dllute the functional
autonomy of this undertaking and desire that the government shouid ensure
that hereafter the corporation is allowed to fix the prices of their own

products and to sell their products to anyone who offers the besi prica.



REN DL FALM PROJECT
f-

=, 1w Conunitise vole that dee Red il Palm Project in ile cwisliy #7e s
completely unviablv and is ons ol the mwin regna that contribates $a the decling in prolit of
Ui Organisation. The Cunniilcs s Wat the AEN Adminislation has Laken a decisiun o
Sl Sepember, 193 abpping, e expunsion of tho Red O Palm Planlstions = the Juandy on
the ground that mono-culiure cultivation might sdveraely stfect the ecology. The Commiltes
wish 1o poini cut that accarding to the LOndimge of & smody undertaken by the Crnlral
Agricullure Roscarch Inalitute, Porl Blair ju Jebruary, 19496, thero waa no signilicanl advei sy
Fnpagt ofy fhie ecojogy, clinuta and rainfall in Liile Andunans sa » 1=t of Hed Oil Pabn
Plantations. ©On the contrary, the study by Uw hwtinie revepls that it hae commended that Rl
(il Paim is & wrop which ix climatienlly suimable tar Lidla Andamane, The Cieniines,
therefore, recommend thal the Govemnment shauld eake note of the scientilic suily meds by
woampeeenl organisation and zeomoiend that the plant projecd area showkl ke gxpided, o
ariginalty emvitaged, to 000 hectares from he currcol coveragé of 240K hectores to maks thu
Project a viable onc.  In order o pioses the it prodoced in Red Ol Palm Plantstious, the
Hruit procassing mill with the original planned procoecing capacily shatdd idan he establiched.
The Committes lurher meedmmend that in aedar to boost up the viability of the €61 Palm
Praject, aromobe snd madicin plants eng with other spiee &vqu nway be planted in the Rl

nl Palm Acws 4y s eqefer-cenf or ao oxclusivaly.



B OPROGITCT

5, The Canemizse new i Jus Hubbz Manhdles Pogecl maae onganady okl
allcr by e [ubber Beard hmn MET cmenrtn aucd the Peolset wan wuted be i
Feshabilitation Minietry 16 celnbiboaee @i Srilankac repatrialer. Smes the Rulsher Hoaos e
wmably [0 fwo Chis 31 & swanmersial veneure, the croeroment of lediz cnisesivd 8 HAenopemens
G e Darpoaies) feen S ApSL 1B omwards. The Project b bezn i exiseence oo almue)
3% woask mni bw bee Lewndpsg beses olmesl during Hs cotbire il T loen duniog b dax!
thre= ymae alome was <L the order ol nipems cue Srare and semen meory puar an e Paojesd
I nesgalsve nel owooth 8 Bs1 3 iounge amew, 102 Comenilee feot ghal by Crovsmumsed
sbonld, Ehiredess, wlliglpw Ay oceprty  15om e Corpuoetiom sl eneke  sllsmalivu
sl b massde the Projece. The Commstice acc of IEc uEniicn ke all such wellim
prujects sheadd not Be run by 2 Carcomua sl Toegeoosding and the macier shoubl s laken up
st e 2 direiy of Howne &6Fdra by nuake aiishle aliernalivy oraogdiéiog o thin project huis
rvsmedy affezdnd che prodlabafy and e finaosial wsdsakly of e Cosparslion LI
Sorommonl shuwd alw cuteidst Siviog Yaie crops mzh @ pepper, dkb #le. and Lan
sallistilivm o uledicli: 1% arewatiz planda in the prajecl acea, it view of e anfavaumabic

mrarker Ao ik iliseer -irizes.



RECOMMENDATIONS OF TATA CONSULTANCY SERVICE

B The Conuittee nole that tho Corporntion has conumissionod M. Faln
Consultancy Services for a review of its activitics and for formulation of a ‘Stratcgic
Management Plan,  The Consuliants havo roviewed critically the performance of (he
Corporation since its inception and have examined the business environment and also the
statutory and legal frame-work of environmental laws and other laws and have suggested new
lincs of business including areas for diversification and value addition. The Commitice
recommend that urgent action should be initiated to implement the recommendations contained
in the Répon of the Consultants in order to ensure that the Corporation remains a vizble entity

and to arrest the trend of decline in profits.






; - |
" ANNEXURE |

TOUR PROGRAMME OF THE COMMITTEE ON PUBLIC UNDEKTAKINGS
AS ACTUALLY PERFORMED TO CHENNAIL PORT BLAIR AND € ALCUTTA
FROM 17" TO 22"° JANUARY, 2001

(MEMBERS ASSEMBLED AT CHENNAI)

o n A

DATE & DAY TIME VISIT & DISCUSSION
17.1.2001 1700 hrs  Informal discussion with the Officers of
(Wednesday) Nuclear Power Corporation of India Ltd.

(NIGHT HALT AT CHENNAI)
18.1.2001 1000 hrs  Informal discussion with the Officers of
(Thursday) Central Warehousing Corporation

1200 hrs Informal discussion with the Officers of
Oriental Insurance Co.Ltd.

(NIGHT HALT AT CHENNAI)

19.1.2001 0600 hrs Departure Chennai by CD-7549 for Port Blair

(Friday)
0805 hrs  Arrival Port Blair

1130 hrs Informal discussion with the Officers of
Airports Authority of India Ltd.

(NIGHT HALT AT PORT BLAIR)
20.1.2001 1700 hrs Informal discussion with the Officers of

(Saturday) Andaman & Nicobar Islands Forests &
Plantation Development Corporation Ltd.

(NIGHT HALT AT PORT BLAIR)
21.1.2001 SUNDAY
(Sunday) '
(NIGHT HALT AT PORT BLAIR)
22.1.2001 0800 hrs Departure Port Blair by CD-7286 for Calcunia
(Monday)

1000 hrs  Arrival Calcutta

1200 hrs  Informal Discussion with the Officers of
National Insurance Company

DISPERSAL



ANNEXURE-I

COMPOSITION GF THE COMMITTEE OM PUBLIC UNDERTAKINGS
WHICH VISITED CHENNAI, PORT BLAIR AKD CALCUTTA

FROM 1777 TO 22" JANUARY, 2001

S.HO. OATEPLACE OF ACINIMG DATE ! PLACE OF
) LEAVING
CHAIRMAN
PROF YIIAY KUMAR MALHCTRA 18.1.01 221.01

CHENNAI  CALCUTTA

MEMBERS LOK SABHA

2. SHRI S 5 BARWALA 18.1.01 21!
SHENKMAI CALCUTTA

3 ESHRIDHARAM RAJ SINGH PATEL 16.1.01 22.1.0%
CHEMNAI CALCUTTA

4 SHRIK E KRISHMAMURTHY 17.1.01 22.1.01
CHEMNMAJ CALCUTTA

5 SHRI RAM TAHAL CHOUDHARY 171 2101
CHEMNMA) CALCLUTTA

& SHRISUDIP BAaMDYOPADHYAY 17101 181.01
CHENNA| CHENNAI
REJOINED ON 22.1.01
AT CALCUTTA

7. SHRIVILAS MUTTEMWAR 17101 22 1.01
CHENNAl  CALCUTTA

8. SHRITARIT BARAN TOPDAR 171 01. 211.0
CHENNAI  PORT BLAIR
REJOINED ON 22.1.01
AT CALCLUTTA

9. SHRID P.YADAW 17.1.01 2211
CHEMMAI CALCUTTA

M. SHRI A L. BHATIA 1B 1.0 Z1.1.1
CHENMAI  PORT BLAIR

11, SHRIR. P. RUDY 20.1.01 22.1.01
PORT HLAIR CALCUTTA

WVEMBERS RAJYA SABHA

12, SHRI JIBON ROY 174101 £0.1.01

CHENNAJ

PORT BLAIR



13 SMT AMBIKA SONI 17 1.01
v CHENNAI

14.  BHRIRANJAN PRASAD YADAY 17.4.0
CHENNAI

15, SHRI K. KALAVENKATA RAO 17.4.04
CHENNAI

16. SH SATISH CHANDRA SITARAM PRADHAN 17.1.01
CHENNAI

SE T.
1. SHRIS. BAL SHEKAR, DIRECTOR

2. SHRI KAKKAR. LUNDER SECRETARY
3, SHRI RAJ KUMAR, UNDER SECRETARY

22.1.01
CALGUTTA

19.1.01
CHENNAI

210
CALCUTTA

21.1.01
PORT BLAIR
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AMHEXURE — W

LIST ©F OFFICIALS OF ANDAMAN & NICOBAR ISLANDS
EOREST AND PLAMTATION DEYELOPMENT CORPORATHON LTL:
WHO WERE PRESENT DURING DISCUSSIOH WITH THE
COMMITTEE ON PUBLIC UNDERTAKINGS AT PORT BELAIR

Shrl 3. P. Shukla. IFS
Shrl B. 5. Sajwan_ IFS
Shkd Ram Mian Maao
Shn R. M. Maik, IFS
Shni D. Biswas

Shri S, K. Pal

Shri S. K. Mukhopadryay.

Okl 20.0%.2001

Chalrman
Me1aging Dinzctor
Company Seoebary
General Maragea-
v Managar (PH&)
Diee. Maragger (P3M)

D M. (FAS)



